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NOTIFICATION

NO. F.14(27)/LA-2018/ e m 2/ I8 -4~ The following Act of the Legislative Assembly of the
National Capital Territory of Delhi received the assent of the LL. Governor of Delhi on the 18"
December, 2015 and is hereby published for general information:-

“THE DELHI APPROPRIATION (.3} ACT, 2015
(DELHI ACT 06 OF 2015)

(As passed by the Legislative Assembly of the National Capital Territory of Delhi on the 01%
December, 2015)

[18"December, 2015]

An Act to authorize payment and appropriation of certain further sums from and out of the
Consolidated Fund of the National Capital Territory of Delhi for the services in respect of the
Financial Year 2015-16

Be it enacted by the Legislative Assembly of the Wational Capital Territory of Delhi in the
Sixty-sixth Year of the Republic of India as follows:-

Short title. 1. This Act may be called the Delhi Appropriation (No. 3) Act,
2015.

issue of 2. From and out of the Consolidated Fund of the National Capital
Territory of Delhi, there iway be pald and  applied further sums

15.259,96,00,000/- from and
out of the Consolidated Fund
of the National Capital
Territory of Delhi for the
financial year 2015-2016.

not exceeding those speciflied in - column(5) of the Schedule
amounting in the aggregate to the sum of rupees Two hundred
fifty nine crore ninety six lakhs only towards defraying the
several charges which will came In the course of payment during
the financial year 2015-2016 in respect of the services
specified in column(2) of the Schedule,

Appropriation, 3. The sums authorised to be paid and applied from and  out of
the Consolidated Fund of the National Capital Territory of Delhi
by this Act, shall be appropriated  for the services and purposes
expressed in the Schedule in relation to the said year.




THE SCHEDULE ’

(See section 2 and 3)
{Rs. In thousands)
SUMS NOT EXCEEDING
Demand Services and Purposes Voted by the Charged on Total
No. Legislative the
Assembly Consolidated
Fund
1 2 3 4 5
2 General Administration Revenue 100 i 100
4 Finance Revenue 300 " 300
6 Education Revenue 300 i 300
8 Social Welfare Revenue 200 400 600
10 Development Revenue 2496100 i 2496100
11 Urban Development and Revenue 2200 . 2200
Public Works
14 Contingency Fund Capital 100000 & 100000
Total 2599200 400 2599600
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